
 

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

V\ ) 

Counsel, for both sides present. In this 'plication 

involving adjudication by a Division Benchcertain 

service corditions of some employees of C.A.T. Cuttack 

Bench, at one stage the record was submitted toPrinci-

pal Bench as per orders of Horible Chairman. The record 

was, hcever, received back on being retransf erred 

from the Principal Bench. As the Han' ble Vice_Chairman 

of this Bench, in view of his indirect administrative 

involvement in the matter declined to hear this case, 

an order was passed to move the t± Hon' ble 

Chairman to nominate a Member for hearing the matter 

at Cuttack along with Member (J). Hc*J ever, Iletter 

No.13/5/95/JW4389/A dated 7.5.1999 address to this 

Registry by the Registry of Principal Bench instructior 

has been isst!ed for transfer of this case to Principal 

Bench at the Hon'ble Chairman has since recalled his 

earlier order. 

Counsel for the applicant and private respondents 

submit that it would bepreat hardship to the parties 

in engagement of cousthere and s, in case the 

case is t ransf erred to1Principal Bench for disposal 

and therefore, suggested that FPrincipal Bench can 

be moved for deputing a Member to this Bench for 

hearing this matter. 

In view of specific trder of the Hon'. Chairman 

for transfer of the matter to Principal Bench, it is 

not opened for me to take a decision on the suthiissior 

made by the learned counsels. As desired by the 

Hon' ble Chairman, records be transmitted to Principal 

Bench forthwith. 

Hand over copies of oders to learned counsel 

for both sides. 
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